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Sarweshwar Jha, A.M.

"éw' Heard both the ldfcounsel. At the very outset ,it is
noticed that the matter raised in this OA relates to BSNL. This
Tribunal hés no jurisdiction in the cases of BSNL.

2. ‘Accordingly, this OA 1is dismissed as not maintainable

before this Tribunal. The applicant shall, howevef, have

‘liberty to approach the appropriate forum if his greivances
' still survive. No oraer as to costs. . /
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